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 followed  in  ihe  pat.  When  any  privilege
 We  COncemMing  a  pewspaper  86  raed,  the
 Pracice  that  we  have  followed  so  far  ig  that,
 after  it  it  allowed  to  be  raed  bere,  we
 write  to  the  Ediwr  concerned  asking  for
 bia  explanation  and  then  take  up  the
 matter.

 SHERI  SURENDRABATH  DWIVEDY  :
 You  could  do  that  alter  reweiving  the  oovice
 Whar  is  the  use  of  bringing  it  before  the
 Howse  now  7

 MR.  DLCPUTY-SPEAKER  :  ‘You  may
 ह  the  pati  caves.  hvery  tine  when  such
 z  not  एड  is  issucd  ond  we  think  what  where
 is  @  prime  facie  case,  we  get  the  exaplanauion
 from  the  Edivor.  ‘That  is  the  practice  thay
 wo  have  followed.  He  bas  been  pormilied
 wo  raise  it.  Now  we  will  address  3  communi«
 tation  |!" ल  the  Editor  and  alice  receiving  bis
 explanation,  the  mater  will  be  taken  up.

 Mr.  Masani.

 SHRI  जि.  BR.  MASAI:  The  han
 Member,  Mr.  Tenneti  Viswanatham,  has
 been  very  fair  io  me  in  exoneraling  me  from
 sharing  any  of  the  odlum  of  whatever  was
 widinthe  Afracustear  Times,  which  |  do
 pot  recollect  having  read.  In  fairness  to
 the  paper  also  |  have  to  point  om  what
 Iaaid  inthis  House,  Ido  not  want  to
 shelter  behind  the  generosity  of  the  hon,
 Member,  I  said  two  separate  things  at
 Iwo  separate  stages,  When  the  Bill  was
 being  opposed  by  mec.  I  said,  and  he  rightly
 quoted  :

 “Wheo  the  Supreme  (Court  moved  on
 aod  defended  whe  privileges  of  the
 Vhouse,  elve  now  iiiea  to  face  the
 Supreme  Court  with  a  fair  acconpll.”"

 Moan  apie  true  thal  of  that  point  |  did
 mw  reflect  at  wll  oo  your  conduct  in  waiving
 ile  Rules  contrary  ww  our  point  of  order.
 But  when  |  raised  the  point  of  order,  I
 ended  my  remarks  then  by  saying—I  want
 to  be  fair  ॥  the  mewapaper,  because  the
 Ireedum  of  the  लिपिड  ह  aa  important  as  the
 ieiviieges  of  11.1  Members  of  Parliament,
 (iinterrgptivea).  D  aaid  ;

 “Let  11!  कके  thal  if  eu  do  not  de
 that,

 That  ws  stauwd  by  ile  Holes.

 SRAVANA  6,  [5¥l  (S4K4)  Papers  lard  a6

 ae  |  owall  levee  tke  cone  to  tbe
 Paloful  conclusion  that  you  are  failing  in
 your  duty.""

 Isaand  by  every  word  of  it,  The  paper
 Presumably  had  both  these  things  in  mind
 wheo  it  made  the  commcot,  i  was  o  fair
 comment,

 MK,  UEPUT  Y-SPEAKER  Please
 resume  your  sear,  If  papers  ure  allowed  che
 pais  ह  reoiarks,  the  House  canoot  func-
 tion,  (fererreprlos).  Jodo  not  woot  एफ
 disclose  ou,  because  ais  a  sort  of  friendly
 conversation,  If  |  disclose  certain  thing  it
 will  pul  to  shams  deme  Member.  0  do  mot
 want  to  disclose  it  here.  This  ig  belog  done
 ina  (nendly  maneer,  Bul  it  sooebody  were
 Wo  ubreaten  me  that  |  should  mo.  exercise
 my  distrttuns  the  way  छा  that  way,  |  take
 very  scrious  cxecpeion  wo  it,  ह  pleat
 TESWGG  YORU  दिय,

 I4,32  brs,

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  OF  ASSETS  AND  LIABLLLAIES
 uF  DELAT  FINS  ‘MOTAL  COBPOMATION  ET:

 THE  MINISTER  OF  STATE  IN  THLE
 MINISTRY  OF  FINANCE  (SHRI  P.  ¢.
 SETHI)  :  I  beg  to  lay  oo  the  Tuble—

 (i  Acopy  of  the  statement  (Hindi  and
 English  versions)  of  Assets  aod  Liabilitics
 of  ihe  Dethi  Financial  Corporation,
 घड  Dulhi,  as  atthe  close  of  the  finan.
 cio]  year  endipg  Jia,  March,  ‘1¥6s,
 bogether  wih  &  prolit  and  ह  account,
 the  auditor's  report  and  a  report  of  the
 working  wf  the  saad  Corporation,  publi-
 shed  in  Notifiieation  No,  Fl  7  (Tobe
 Jod/Fin,  (G)  ion  Delhi  Gazette,  dated  the
 23nd  January,  189,  under  sub-section
 8)  of  section  FY  oof  the  State  Financial
 Corporuions  Act,  I95),  [Placed  im
 Library,  See  ह.  LT—I375/0¥.]

 i)  हम  copy  af  Nutifiauon  hu,  ५.  $,  हि,
 PSS  ‘Hinedi  aod  Engh  version)
 Published  in  Gazene  of  India  dared  the
 Meh  June,  '09  issued  under  section  जे
 uf  the  Income-tax  Act,  296)  and  section
 हम  ofthe  Companies  1खींची(।  Suriax
 Act,  4  regarding  giving  effect  on
 Agreement  between  the  Government  of
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 India  and  the  Government  of  the  Republic
 of  Lebanon  for  the  avonlancs  of  double
 laxation  of  income  of  enterprises  operat-
 ing  aircraft,  [Plored  ie  Library,  See
 Ne,  LT—I376/6%]

 (i)  Acopy  ट्जएी  of  ihe  following  ‘Notifi¢as
 ons  under  sub-section  (3)  of  section
 W4  of  the  Ciokd  (Contre!)  Act,  [Gk  =

 4  til

 The  (छाए  Contoal  (identifiealind  of
 Customers)  Rules,  tov,  Published
 in  Notification  Wo,  के.  oOo.  2704  in
 Gazelle  of  Iodia,  dated  the  3rd
 July,  1968,
 The  Gold  Control  (Locenmsing  of
 Dealers;  Rules,  Tahy,  published  in
 otilcation  Mo,  5,  oO.  27  in
 Kiazetia  of  India,  dated  the  Jnd
 July,  1969,  (Places!  in  Library.
 लैल  Wo,  L7—377/64.)

 (ay  A  copy  of  the  Central  Lacie  «Tenth
 Amendment)  Rules,  1569,  published  in
 Notification  No.  G.  5.  हि.  I723  in
 Gazette  of  India,  dated  the  का  July,
 ie4,  ह  section  38  of  the  Central
 Excises  ond  Salt  Act,  1,  9  [PYaced!  in
 Library.  ह  LT  No.  1378/69.)

 (3)  Acopy  ofthe  Additional  Duty  Rules,
 Te,  published  in  Notilication  No,
 G.  s  ि  598  116  Gascette  of  India,  dayed
 the  Zod  July,  ie  uoder  section  PLA  of
 the  Indian  Tariil  Act,  1934,  |  Placed
 ia  Library.  See  ह  LT=2379/0%,]

 fh)  ह ज  copy  cach  of  the  fulloweng  Wonificu-
 tions  wader  section  11-18  पी  the  Customs
 “Act,  ‘162,  ४०5

 iit

 (ily

 (iti)

 क,  $  हि,  2355  cenglah  versian)
 aod  a  8.  BR.  0336  (Hindi  version)
 publihed  io  Gazette  of  India,  dated
 the  Trh  June,  फ्री  together  with
 an  explaoutery  oemoramdum.
 G.  5.  BR.  isel  published  in  Gazetie
 of  India,  dated  the  th  June,  i969
 fogether  with  an  explanatory
 memorandurn.
 OG,  $  BK.  W457  English  version
 and  a.  5.  BR.  148  (Hindi  version
 published  in  Gazette  of  India,  dated
 whe  ह 1 ल  June,  (969  together  will
 an  caplanaiery  memorandum,

 iv)  The  Project  Imports  (Registration
 of  Contract)  Ameodment  Regula-
 tions,  ‘196,  published  in  Nootilicaticn
 Mo.  G.  5.  क्,  587  (English  version)
 and  a.  S$.  BR,  I588  (Hindi  version)
 in  Gazette  of  India,  dated  the  ह;
 July,  P69,  together  with  on  expla.
 nalory  Memonindum.

 wy  G.  $  R.  bite  published  in  Gaels
 of  Todi,  dated  the  th  July,  i964
 jagelher  will  oan  explanatory
 menerandui,.

 ‘eo  9.  कं.  Deu  (Loghiah  Verb
 and  5.  BR.  Tht)  (Hinds  version
 Published  in  Garcme  of  India,  dated
 the  Wzth  July,  M69  together  with
 an  otxplanatory  =  =omemorandun

 |  “Placed  ह!  Lifraory.  लह  Ma.  LT
 ae  —

 7  Asupy  cach  of  the  fwihewing  Motilica-
 fren:  weed  under  the  Central  Excic
 Rules,  wre  (—

 qk  Go  &  हि.  272  (Hinds  version)
 published  in  Garette  of  India;  dated
 the  ह.  May.  §969  together  with  an
 eaplanalory  menordodum.

 ay  9  $  BR.  की  (Einglish  vero:
 and,  8.  हि,  034)  (Hindi  version)
 published  in  Gawette  of  India,  dated
 the  Sist  May,  [a  vogether  with
 an  explanatory  memorandum.

 wi)  Go  9.  प्  PE  (english  versinn)
 anal  Gh  &.  ्,  142  (Hindi  version)
 published  in  Garewe  of  India,  dated
 the  THth  dune,  I96¥  together  with
 ao  explanatory  memorandum,

 iv)  Gi.  Ls  है,  S83)  (English  version)
 and  (5.  Ss.  पि,  I584  (Hindi  version:
 published  in  Gazette  of  India  dared
 the  Sth  July,  He  together  with  an
 explandiory  menwrandum,  [Planed
 in  Library,  See  Mo.  LT—t38i/
 68.)

 “4  हब  brs.

 QUESTION  OF  FRIVILEGE  AGAINST
 “THE  INNDUSTAN  TIMES"  —Contd.
 SHRI  FP.  WENKATASUBBATAT

 (Nandyal):  Conmsciously  or  unconsciously
 you  have  given  ach  an  information  to  this


